CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BEHCH

Review Application No.145 of 1998
{ipg O.A. Mo, 12920 of 19973

Mew Delhi, this the 10th day of August, 935

b, Wijay Yihar Uttam /
10058 ~APPLICANT EB

Versus

M.oML L, Gupta, 5-4
1

Nagar, N.Ds2lhi-

Union of India through Comptarcller
% Auditor General of India anc
others -RESPONDEHMTS

0 RDER (in circulation)

This review wapplication wazs  Filed o

11.6.1998 seeking & revisew of the order dated

8. 4.1998 {copy recelved by  the apopllcant Ol

15,.5.1998) passed in G.A.1290 of 1987,

L

2. I have carefully consldered the submisslons
made in the R.A. and consulted the record. I find
that there 13 no mistake apparent on the face of
record and the’claims made cut are merely arguments
o merits  which de not entltle the applicant for a

review. The Hon ' ble Supreme Court . in the c¢a

i

e of

K.A3it Babu and others W=, Union of India &and

others, JT 1887(7) SC 24 has held that "the right of
review 1s not a right of appsal where all guestians

o oy o, B P B o v s o . R ,. = : - z
declided are open to challenge. The right of raview
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Limited grounds mentioned in
Order 47 of  the Code of Civil Procedure. Otherwise
there being no limitation on the power of review it
would be an sppesl and there woluld be no certainty of
finality of a decision”. This review application

ampunts to only rearguing what has been stated in the
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O.A. Therefore, this review application is  not

maintainable and 1s  dismi
-,

LN
ztage ltself.
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sed at  the circulation

(M. Sahu)
Member (Admnsy)

kv,



